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T;HERESERVEBANKQF INDIA (AMENDMENT): AGT, 1978

No. 24 or 1978

[3rd Jute, 1978.]

An Act further to amend the Resetve Bank of India Act, 1934.

BE it enacted by Parlxament m the Twenty-nmth Year of the Republic
,of India as follows — , e

1. (1) This’ Act may be called the Reserve Bank of Ind1a (Amendment) Short

‘ ,,1978 o L L title ang
| i L. - : come-

cEel RN . P - : o o - ‘ mence~
“(2) It shall comie into force on such date as the €Central: Government ment.

may, by notification:ifi’the Official- Gagette, dppoint; and d1ffereht dates

may be appointed for different: prov1s1ons of- this’ Aet,” :

20£1934. 2T the Reserve Bafk of Thdia Aet, 1934 (heremafter referred to as Changey
the principal- Act), for the words: “Agricultural” Refinatiée Cor““'fa’élon”, of nomen-
wherever they occur, the words “Agr1cultural Reﬁnance and Development clature

’ of Agri-
Cerporation” shall:be substituted. cultural

Refinance
~ Corpora-
; . o ’ ‘ tion.
3 In section 2 of the principal Act— . . . Amend-
. o ‘ ’ ment
PN - £ -
fane ), for elause (,f:), the lelowmg clauses shall be Substltu'fed Siorfeg.

- namely — ,

‘(bix) “foreign currencyl’ and “fofeign ekehange}; have the
. aReanings vespectively assighed to- them-in - the E?ore}gn Exchange
Regulat1on Act, 1973,

1

46 of 1973.

(c) “Tndustrial Finance Corpora‘clon rheans the Industrial
* Finance Cmporahdn of Tndia e.atabhshed under the Iridustnal

150f 1948, Fmance Corporati()n Act, 1948
RESTIN (i) -after! dlause. (f) thie- foLlong clause shall be inserted,

namely —

Ty “State Fi’;';“nc1al Corporat1on me ';”{'V'I"Vtate Financial
és¢f las/ _:,,an_al Corporatmns

,,C(‘)rpor*ation osfabhsheé under the State
“Act; 1951 .
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Amend- .. 4.In sect1on 17.0f the pr1nC1pa1 Act,—
ment of ey T Gos oy B e
section 17. Sl - (S

) in clause (3), in sub- clause (a) the Words “in amounts of
not less than the equivalent of one lakh of rupees” shall be omitted;

¢ 1@y in dadses’ (4) -and (44Y; the words and figures-“established
under the State Financial Corporations Act, 1951 shall be omitted;

(iid) in clause (4B), the words and figures “established under the
Industrial Finanice Corporation Act, 1948” shall be omitted;

. (iv) after clause (4H), the following clause shall be inserted,
" namely: '

& <. “(4-I) the making to scheduled banks, the Development Bank,
) the Industrial Finance Corporation and any other financial insti-
© U tution as may, on the recommendation of the Bank be approved
in this behalf by the Central Government of loans and advarces
_ repayable on demand or otherwise and agalnst such security and
“*+‘on such othef terms and conditions as may be approved in this
behalf by the Central Board for the purpose of enabling such
banks, or financial institution, as the case may be, to purchase
,,:foreign exchange from the Bank for the purpose of finaneing
the-import of capital goods or for such other purposes as’ ma,; j

be approved by the Central Government;” :

... . () in cluse (I1), the words and figures “established under the
",Industrlal Frnance Corporauon Act 1948” shall be omitted;,

, (v'L) for clause (12), the following. -::cl=ause shall -be substitufed,;
namely:—

“(12) the purchase and sale of gold or silver coins and gold
-and silver bullion and foreign exchange and the opemng of a gold

o account with the principal curtency authorlty of any” fore1gn
L country or the Bank for International Settlements or any interna-
i Dertotioral tor régivnal bunk of findndial institutioh fored by such -
principal currency authority or authorltles or by the. ' Govern-

ment of any fore1gn country;”; '

.f.,,{..'..(v%) for clause (124), the followmg Cld,uSﬁ shall be substltuted
r.amely —

“(12A) the purchase and sale of securities issued by the Gov-
~ernment of any country outside India or by any institution or
~ body corporate, estabhshed outs1de India and expressed to, be pay-

able in a forelgn currency or any mternatlonal or composlte cur-
rency unit, being in the case of purchase by the Bank securities
. - -maturing within a period of ten years from the date of purchase

o Provided that in the
. 'body corporate, ‘the repas

1nst1tut10n or
1pa1 g d’payment of inte- - .

* “rest in respect of such securities shall e guaranteed by the Gov. SR

) ernment of the country concerned;”
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= (viid) after clause (12A) 0
shall be inserted, namely:—
wAEE SRV (1OB) Al malﬁng bf Ioans‘ ’and advaznces i f&relgn curren- .
- cies to scheduled“banks; the ‘Development Batik;” the Industrial
Finance Corporatlon any State Financial Corporation and any
"'/'j,other financial institution as'rhay, on the recommendatlon of the
7 Bank;“be approved by the ‘Cenitral” Governmetit -and o4 “such S
“ferms’ and’ conditions as’ may be specified by the Central Board ' i
in this behalf, against promissory note§ of ‘such bank or finans
c1aﬂ. 1nst1tut1on as the case may be
Prov1ded that the borrowmg bank or ﬁnanmal 1nst1tut10n ¥

the case may be, furnishes.a declaration in wrltlng to the effect
that— - F ;

. (w)it has made loans and advances in forelgn currenmes
:_for ﬁnancmg international trade of for the 1mportf'of cap tal
‘goods of for such other purposes as may be app d '
Central Government; and R AU

(b) that the amount of loans or advances so made and
outstanding at any time will not be less than the outstanding
amount of the loans or advances obtained by it from the
Bank;”; ‘

(ix) for clause (13), the following clause sha11 be subst1tuted
‘namely:— bl

“(13) the opening of an account with an office outside
India of any bank, including a bank incorporated in India or the
making of an agency agreement with, and the acting as an agent
or correspondent of, any bank incorporated outside India, or the
principal currency authority of any country under the law for
the time being in force in that country or any international or
regional bank or financial institution formed by such principal
L currency authorities or foreign governments, and ‘the investing
of the funds of the Bank in the shareg and securities of any such
international or regional bank or financial institution or of any
other foreign institution as may be approved by the Central
Board in this behalf;”,

5. In section 18 of the principal Act, clause (2) shall be omitted. Amend-
~ ment of
section
13,

6. In section 33 of the principal Act, in sub-section (6), in clause (i),— Amend-é
. : ment o

(1) in sub-clause (a),— ' ;gction

(a) after the words “International Finance Corporation”,
the words “or Asian Development Bank” shall be inserted;

(b) for the words “any commercial bank notified by the
Central Government”, the words “any banking or financial insti-
tution notified by the Central Government” shall be substituted;

and
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Reserog Aguk.of Tudig, (mendmgnd, - [oce 24 or JRTAL.
f, five years”, the words “period
the
i&]me;xd-f 1 A6C . of the principal Act in ‘sub section .(2); in. clause (a),
sei?ior? . ﬁtj'lbllshed un,der tllee Indu F inapc ;Corpora-
46C. ¥ &
Ag 11951” shall he oml
Amend- 8. In section 48 of the pr1nc1pa1 Act mk sub-seéﬁoh (1), for the words
:giilitmd ahd’ ﬁgures “Thdian Tncome-tax Act, 19227, the: words ‘and ﬁgures “the
43, Tricomestax ‘Act, 1961 shall be substituted, - - S
s Amend- ...+9. In section 53 of the principal Act, in.sub-section ), for the words
' ;:.E?itond “published weekly in the ,Gazette of Indla” ‘the worc},s “pubhshed in the
53, Gepette:of India at such : modi m as it may
; deem fit” shall be substituted.
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